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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/44/2022/ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001,
Dated 04.02.2023.

RECOMMENDATION

Sub:- Departmental inquiry against
Sri.K.R.Chidanandaswamy, Panchayath
Development  Officcr, Antharasanthe
Gram Panchayath, H.D.Kote Taluk,
Mysuru District - reg.

Ref:- 1) Government Order No.mws 133 mexose
2021, onswedd, dated 15/12/2021 and
corrigendum dtd:25-02-2022.

2) Nomination order No.UPLOK-1/DE/

44 /2022, dated 08.03.2022 of the
Upalokayukta, State of Karnataka.

3} Inquiryreport —dated  31.01.2023 of

Additional Registrar of Enquiries-11,
Karnataka Lokayukta, Bengaluru.

*kkk

The Government by its order dated 15-12-2021 and
corrigendum dtd:25-02-2022 initiated the disciplinary
proceedings against Sri.K.R.Chidanandaswamy,
Panchayath Development Officer, Antharasanthe Gram

Panchayath, H.D.Kote Taluk, Mysuru District
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[hereinafter referred to as Delinquent Government
Officer/official, for short as ‘DGO’] and entrusted the

Departmental Inquiry to this Institution.

2.  This Institution by Nomination Order No.UPLOK-1/
DE/44 /2022, dated 08.03.2022, nominated Additional
Registrar of Enquiries-11, Karnataka Lokayukta,
Bengaluru, as the Inquiry Officer to frame charges and to
conduct departmental inquiry against DGO for the
alleged charge of misconduct, said to have been

committed by him.

3. The DGO Sri.K.R.Chidanandaswamy, Panchayath
Development Officer, Antharasanthe Gram Panchayath,
H.D.Kote Taluk, Mysuru District, was tried for the

following charge:-

ANNEXURE NO.1
CHARGE
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DI @Z‘S&-‘Odam& 3@%63336. T3, V) D003:09/03/2020,
WOoRT BRITWTDH &8 #orv;ﬁ TBRD  JCRRITMR 90283
DYow  TARICO. 83 PROT ) ITrd  I9F0IN
BRNTYT 0e30HY IBZPO® I B3ONOT WEFR FIOF LB

Fon08 Rewo AOHIAD (IBI) 1966 dohad 3(1) (i) 00T

(iif) TBODY HBBIOHIFNSO.

4. The Inquiry Officer (Additional Registrar of
Enquiries-11) on proper appreciation of oral and
documentary evidence has held that, the Disciplinary
Authority has ‘proved’ the above charge against the DGO
Sri.K.R.Chidanandaswamy, Panchayath Development
Officer, Antharasanthe Gram Panchayé.th, H.D.Kote

Taluk, Mysuru District.

5—On perusal-of the inquiry report; in-order-to-prove———

the guilt of DGO, the disciplinary authority has examined
one witness as per PW-1 and Ex.P.1 to Ex.P-7 documents
were got marked. DGO has not got examined any

witnesses and has not got marked any documents.

6. On re-consideration of report of inquiry and on

perusal of the entire records, I do not find any reason-to

.
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interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

7.  As per the First Oral Statement of DGO, furnished
by-the Inquiry Officer, DGO.is due to retire from service

on 31.01.2032.

8. Having regard to the nature of charge ‘proved’
against DGO and considering the totality of
circumstances,
“it is hereby recommended to the
Government to impose penalty of

withholding two annual increments

o payable to — DGO “Sri-
K.R.Chidanandaswamy, Panchayath
Development  Officer, Antharasanthe
Gram Panchayath, H.D.Kote Taluk,

Mysuru District, with cumulative effect.”

9. Action taken in the matter shall be intimated to this

R/,

Authority.
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Connected records are enclosed herewith.

Ly

(JUSTICE K.N .PHANEENDRA)
Upalokayukta,
B — State of Karnataka.
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KARNATAKA LUKAYUKTA

No.UPLOK-1/DE /275/2017/ ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Dated 02.02.2023.

- o - RECOMMENDATION

Sub:- Departmental inquiry against
Sri.C.Rajagopal, Revenue Inspector,
Advertisement Division, FEast Zone,
Bruhat Bengaluru Mahanagara Palike,
Utility Building, Bengaluru - reg.

Ref:- 1) Government Order No.swg 394
RORTOIN 2016, 3ordnd). 8:27-12-2016.

2) Nomination order No.UPLOK-1/DE/
275/2017, dated 22.02.2017 of
Upalokayukta, State of Karnataka.

3) Inquiry report dated 30.01.2023 of

Additional Registrar of Enquiries-11;,
SR . Karnataka Lokayukta, Bengaluru,

The Government by its order dated 27.12.2016
initiated the disciplinary proceedings against
Sri.C.Rajagopal, Revenue Inspector, Advertisement
Division, East Zone, Bruhat Bengaluru Mahanagara
Palike, Utility Building, Bengaluru [hereinafter referred to

as Delinquent Government Official, for short as ‘DGO’
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and entrusted the Departmental Inquiry to this

Institution.

0. This Institution by Nomination Order No.UPLOK-1/
DE/275/2017, dated 22.02.2017, nominated Additional
~—Registrar—of —Enquiries-11, - Karnataka— - Lokayukta;—
Bengaluru, as the Inquiry Officer to frame charges and to
conduct departmental inquiry against DGO for the
alleged chargc of misconduct, said to have heen

committed by him.

3. The DGO Sri.C.Rajagopal, Revenue Inspector,
Advertisement Division, East Zone, Bruhat Bengaluru
Mahanagara Palike, Utility Building, Bengaluru, was

tried for the following charge:-
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4.  The Inquiry  Officer (Additional Registrar of

Enquiries-11) on Proper appreciation of oral and

documentary evidence has held that, the Disciplinary

Authority has ‘not Proved’ the above charge against the
I

Page 3 of 5



DGO-Sri.C.Rajagopal, Revenue Inspector, Advertisement
Division, East Zone, Bruhat Bengaluru Mahanagara

Palike, Utility Building, Bengaluru.

5. On perusal of the Inquiry Report, in order to prove

—————the guilt—of the DGO, the Disciplinary—-Authority—has—

examined three witnesses as per PW-1 to PW-3 and Ex.
P-1 to P-18 documents were got marked. The DGO has
examined himself as DW-1 and got marked Ex.D-1 to

Ex.D-3 documents.

6. On re-consideration of report of inquiry and omn
perusal of the entire records, I do not find any reason to

interfere with the findings recorded by the Inquiry

‘Officer. Therefore, it is hereby recommended to the
Government to accept the report of Inquiry Officer and
exonerate DGO - Sri.C.Rajagopal, Revenue Inspector,
Advertisement Division, East Zone, Bruhat Bengaluru
Mahanagara Palike, Utility Building, Bengaluru, of the

charges leveled against him.
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7. Action taken in the matter shall be intimated to this
Authority.

Connected records are enclosed herewith.

N &yﬁ&

(JUSTICE K.N PHANEEN DRA)
Upalokayukta,
State of Karnataka.
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